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" OFFICE NOTE | DATE i ORDER OF THE TRIBUNAL
| ! ; T et o e s nen i
This appiication is in form . 22+4+2004  List on 26,4,2004 for admission.
is filed,C F. f v U4 L0 , '
depositea v.o. P 3> v
Vop”.a.- Oy SYO) . % 3
e o i
> :.uu tesscelascasrlncieversanndds ; mmbﬁr (A
mb
Dy ch!b T i 26.4.,2004 Heard Mr.J.L.Sarkar, learned
‘_\(é \‘g\ 1 '‘counsel for the applicant and also M)
W : ' ‘A.Deb Roy, learned Sr.C.G.S.C. for tli
1 'respondents. ‘
7 In.view of the order dated 23.:
' :2004 passed by the Dy.Commissioner,
18:‘74 017 , . .Central Excise, Guwahati, issued in
« . Y
(»77 0}/&; ol compliance to Estt.Order dated 22.4.(
Iay borin £ ""7 ' ‘'of the additional Commissioner (pP&v
‘fee . ¢ ' ' gCc:mm.i.sra::i.oner: of Central Excise, Shil:
Tl do K pfAdD , ' ’
! ‘ong, keeping the transfer order of t!

:a'pplicant dated 13.4.2004 in abeyance

H
7
cgﬁ’ d\ ; ‘and retaining him in his ordginal
~\ 7 ) ’3}\ 4 f .place of posting, the C.A. stands dis
& w \ 1\ iposed as withdrawn. No costs.
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LIST OF DATES AMD SYNMOFSIS OF THE AFFLICATION

R I R

13, 1. 2004 T Applicant  was tranasferrad Dy Urdee
Mo B/2004  after considering his prayer for
transfer on the medical ground of ﬁi% pife.
Mo dodined the post et fe B3.2.20004, He Look

owver chager at Guwahatil OFfice on LH.2.2004.

17 R A00d Matification dssued by the Central Board of
i se and  empowsred some  officers 1o

g e O e

powers of recovery under section 11

of  the Central Excise At The aApplicant is h@"

an  empowered  officer i wiew of the ¢

Motification.

RN I Lelter lated 5,4, 2004 of additional

Commissioner (Tech), Central Excise, Shillong
calling  for gxplanation of the  conosened
mf%icer% in the above matter of recovery. andl }
alen indicating the fact af forming adverse

ppdndon and contenplated action.

150, 2004 The  dmpign
transfereing the applicant from the present
post Lo Dibrugarh. This order wWwas not  desued

spondent Mo who is the competent




anthority. This order ds the

-
wnoa na

owbcoms of  the
Tettesr dated B4, RO0A 0 Annexure-Yl and  henos
of the applicant is  penal in

the  bransfer

nature,

A B M M R M
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I The Central

Cimahati

Acdminigtrative Tribunal

Benckh s Suwwahati

e Mo 2004

BETWEEN

Gri Jagadish Choudhury,

as  Inspector  of  Centeal

worlking

Bov i Guwahati Range-T, residing

at Kalyani fpartoant, N

Kakoti Road, Wlubari, Guwahati-7.

Applicant

Ve,

Lo Undon of India repressented by

the Secretary, Mindstry of Finance,

Department of Revenue, Tax Regsearch

Unid by Mew Delhd.

2e The Chisf Commissioner, Customs

& Central Excies, Shillong Zone,

TCRESCENS T Building, Shillong-1.

Lo,

Comnmd

The

e
wdon

Central Excise, Morello Compound,

. Foad, Shillong-1L.

Lia

a4

o fdditional Commissioner (F & W)

Central  Excise, Morello Compound,

M. G. Boad, Shillong-1.

S, The Deputy Commissioner,

Ol ce of L he

Commnissioner  of  Central Exoise,

G.5. Road, Bhangagarh, Guwahati-3.

o Respondents

Asasiatant
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Y
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Details of the Application

« Particulars of the order against which the application

made g

b
4]

The application is made challenging the bergality

Lablishment  (hrder  Mo.6R 2004 ola bl

of the dmpugned B

LE.04, 2004 transferring the applicant under the ouwilsse  of

administrative ground by abusing power and also gyxerolaing

such  power  colowrably, and for alteration/modification of

The  said dmpugned order by de Ling nams of  the applicant

theretrom.,
s Jurisdictions

The Applicant declares that the subiect matter of
the  application de within the jurisdiction of  the Hon ble

Trdbunal.
J. Limitation:

The applicant declares that the application is  within

thee  pesriod of  Limitation wnder section 21 o f The

Administrative Tribunal act, 1985,

4. Facts of the case:

I

ol That the Applicant dis citizens of India and  as
such s entitled to the rights and Privileges guaranteed by

The Constitution of India.

4 That the applicant inditially doined service as

Inspector  of  Central Excise w.e.f. 14.LLOL9E9  din T

pondents department. By Order Mo.l81/7935 dated  14.7.1993

her was transferred and  posted Guwahati Division Office. Ry

fheder Mo 3272003 dated 7,2.2008 Followed by e b d g hreler
[ cleny ; $
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o 13720035 dated L9 .2, 20038 he was ptranaferred and posted atl
Twppure Division. He  carried oul the transfer  order  and

1

doined Mangaldai Range o Tezpur division.

state that his wife 1

te

4.3 That the applicant b

A ih&art patient swifering from  Teralogy of Fallot and
fuﬂd@rmmnt an open heéar Surgery at Christian Fedical Call@ﬁm
&j Mospital at Yallove at her age of LD years. after that
tﬁﬁuqh ahe s reliswved from warennial problems  of alden
«hweathlm%%nemmg since then she is  suffering from  acube
Canemia  coupled  with  low pblood pressure.  She Ll e
ﬁ@ﬁﬁtmﬁt medical attention.

Copy of the Medical cartificates

are enclosed as annexure-la

4.3 That the applicant begs to state that on  the
‘médical ground of his wife as siplained above he rrapresen ted
5hy letter dated 2.9.2003 the respondent anthorities For hiae

t?anafer from Mangaldai to Guwahali o that he taks  proper

care and  giwve  dus attention to his wife who  stays  at
jBuw&hati with ohildren of the applicant. Tt is stated Lhatl

fhere  de no o male  adult member  in the  family of  the
applicant.
Copy  of the representation datad

LWL RO00 i o losed At

Arnexura-lla

A4 That it is stated that the pespondents authorities

ware  very kind o and gympathetic o the applicant arvel

considerad his aforesaid representation favourably. The
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wemdent authorities by Decder Mo, 082004 dated 13.0L.2004

transferved and pm%t@d the applicant from Mlangaldai Range of
Tﬁgpur Division to Guwahati frange-T, Guwahati Division. He
dodined  at Guwahati Office on B R 2004 anid consegquently  he
was  glven charge of Sector-TLT & IV under Guwahati  Range-—1
e fa LB.2. 2004,

Copy of the Order dated L3.01.2004

ia enclosed as Annexure-TTT.

Copy  of the order of allotment of
sootor dated 1HLR.2004 s an ol osed

as Annexures- Iy

ate that a Office

L I That the applicant begs T et
Léttwv hearing NmHIUwiéfﬁéfTECHKQ3!?83é of  the additional
Commissioner (Tedh), Central Excisa, Shillong dated H5.4.2004
has  heen  dssued  calling for  ezplanation  of the  Fileld
@ffiﬂ@ﬁ% Like the applicant on the matters of recovery of

s company. The said letter inter-alia

_#u@ﬁ From an as
containg as unders .
PR rection contained in the abowve men tioned
letters Lo recover the Puage arvears fromn The  DEL

‘ {Group has not fpezerny arforoad i Ll clate.

Commissionsr has noted adveraaely and divected Lo

far  explanation erf bhe  Offlcers o cerned

immediately.
Fixing of responsibility is contemplated.

Yo are therefore directed to explain the action
taken by the Divisional officer and the Field

o ficers towards recovery of suoh huge areears in
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the  light of the above directions within 7 days

For Commisslonsr s pErus

Tt ie pertinent to sention Rere that this ded

is oin direct violation of the decision of the Central Hoyardd

orf Eowodse to Keosn  the  recowvery pending lyy Order
Mb“:F“Hmuﬁﬁéfﬂﬁ/ﬁﬁﬁﬁwTﬁu dated B.8.20035.
Copy  of  the Office airder  dated
54,004 de enclosed as annaxure-yV,
Gné The applicant begs to narvate the backdrop of  the

jasue  which  lead  to issuanoe af  the said order tlacted

B4, 20048 s under

That the Government of India lssued Motifdcation
Mepe 32090 dated 8.7.1999 so as toy ertend  benefit  of
grenption by way of ratund for Cigarettes and  Gulkha f pary
masala  containing tobacoo) wee.t. 8.7.199% to the units in

the Morth Fast region. The assesse Pl Dharampal  Satyapal

L 4d established  its anit of pan masala, zarda and  gullba
fartory at  Guwahati and Agartala (bhoth in the Morth East

frzgion) . The said asses company enioyed the benefit of

said  exempltion  Lill 28.2.2001 and  got  refund of about

fra . o léd crore. later, by Motification M. 472001 CE dated

R noebification

Lad. 2001 the menetit of the atores

Pk 3R /99-0F in respect of tobaddo product was withdrawn. The

aaid  Motification was challenged by the assesses Company
before the Hon ble Gauhati High Cenae 't and th@.Hmn”hlw Hagh
Court in  the Weit  Appeal Moy 21 P2 R2 202000 cuashed the
aforesaid Motification M. /2001 CE by Judgenent ola tel
woe maos,  Thereatler Seoction 154 of the Finance Aol 2O0%E,

Wl dodiow £

o LS. ELE00S relrospectively amended the North Bast  Central
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Exgise exeaplions NMolification Moy o 32/99-0F withdrawing the

2

hensfit of exemption  of  the said notification T I

P

B.7.1999 for tobacoo product. The Lol asasases COMpPany wWas

then RERARY TN an grder o f Recowvary by Offi o
CoHo M OLRYRT /SR /A0G/0S/ 7084 of the respondent No.4 ola Lzl

G ulhw PO

A against  which  the saild  as men  company  Fi Led

appsal before the Commissionar (Appeals) Guwahati along with
shay petition, but no stay was granted to  them. Feanwhile

the respondent Departoent filed a Bpeoial lLeave Petition

before the Hon ble Supeemns Court aseailing the Judgement of

the  Honhle Gauhati High Cowet din Wedit  appeal M. 2i9-288

dated 3.10.0007,  The Honblse  Suprems  Cowet ayed  the

jement of the Hon ble High Cowrt by o an

pperation  of tha Jad
COrder dated 12.00.2004, It is pertinent to menition here that

the Central Board of Excise by Order Moy o F oMo 3546 /43 /72005 TRL

Coated 88,2003 directed the respondents to keep the recover
pending till further orders.
Copy  of the Order of  the Central
Board dated B.8.2003 ie enclosed as

fnnexure-Vi,

4.7 That the applicant begs to reproduce Bection 1L of

AT Contral  Exo fct, 1944 herae-in-below o remadly

et 1 e e of  the Hon ble Tribunal which ds  wery euch
roelavant to judqe the fTactual matrixs
il. Recovery of sums due to Government. in respect
of duty and any other sums of any kind payvabls to
the Central Government under any of the provisions

o this Aot oor o of the eudle macde thareunder

Cimcluding the amount reguived Lo be paid to the
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credit  of  the Central Government under  section
La0 . the officer smpowered by the [Central  board
of Exciees  and  Customs constituted  under the
‘ Central Roards of Revenue Oob, 1963 ng of 1943) to
Lawy such duly oF paguidrs Lhe payment of suoch suns
may  deduct the amount so pmyablé From  any mOney
pwing  to the person from whom such sums  may  be
recaoverable  or dus which may be in his  hands o
ander his disposal or control, or may Facover L he

amount by attachment andd sale of excisable goods

vhonging to such persong and 4 the Samount
pavable ds  not so Fﬁﬂﬁ%@Fﬁd; he  may  prepare  a
cortificate signed by him spaoifying The  amount
chus From the person Liable to pay bhe same  and

send it to the Collsator of the district in which

ides or concducts his b dne and

such person re
e madd collactor, o raceilpt of wieh

ahall procesd o recover From the

coertificate

gaid pergon the amount gpecified thersein as if it

were an arrsar of Land PELENLIE .

It ie  aubmitted that the said Seerbion 11
speclfically mentions fhat the DFficers who are empowsced by

the Central Board of Exocisse can e@rerol

o bhe power under The

gaid  section. The applicant be te mtate that he  cams Lo

i
kfow  that the Central Board did not seapower any offioer  of

Carnteal  Exol toy mxercise the powsr under seolion L but

anly by Motification Mo A AR008-0 Ly (M. Te )y dated  17.2.2004

i cer, nobt below the ¢ank

empoweared avery Central BExoise

ioner of

Central excise, Lo exercles

artt Dommis




na Bond

the powsrs confeeeed by the said Section L. Tt ds @ ta e

el by the  sadid

Lhat  the applicant dis nol o an crffd cme BmpD

potification Lo sxerdl the power of PECOVETrTY.

The applicant further begs tey mtate that he couwld

collect  only  the extracth of the said notification olahesd

1?"ﬁu2ﬁﬁﬁ and the Hon ble Tribunal may be ple
ﬁpmn Lhe respondents o prodoce thir complete copy of T
gaid notification before this Hon ble Tribunal.

Copy  of  Lhe @ytract of  the saild

Motification  dated L w20 i

eyl ossed A Arrmrure-Yil.

4.8 That the applicant begs Lo state that in wisw of
the Central Board s Order dated 8.80,.0003 as explained above,

ane in wview of the Mok Fication datled L7 e r00d under whiah

the applicant is nol even compatent off

to malke recovery

the respondents  ought  not to have jesued  the aforesaid

L.t har dated 5.4.2004  (Annexuraesy) inddcating actions

againet the Field afficers Like the applicant.

a4.,.% That the applicant be o atate thalt there was

Len of Ribhu Festiwval arcl

holiday on 13.04.2004 on The oo

her  praved for casual leave Watafa L4.04,2004  to Ty éh W Q004

2]

(1L7.4,2004 & 16 haing Saturday & Gundayy  which  has

by

apr duly sanctioned. He is at present on leave on meclioal
-ﬂrmuﬁd which was recomnended by the Pledical DHfiloer,
Gowahati Medical College.

Copy of the leawve application along

with  the medical i Fiocate AV
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enclossd as amrexure-¥ILT.

4,190 That the applicant has cone to know  that  the
respondent Mowd has been looking for actions against  the
o ficers in terms of Labber dated 5, €, 00 { Anne eyl . The
applicant could Lesarn from his colleagues in the office thatl
action  against  some Oeficers  and  Inepectors alleagadly

avery as explained above  has  Deen

concerned with  the re
taken by way of transfer from the praeasent place of  posting.
He could  collect & <opy of  the BEstablishment el
Moy o AR RE004 dated 135,04, 2000 by which he has been bransfereed
from Guwahati Range-T. Guwahati Division to Magaon Division.
T odw  stated that this order has nolt been jeaued by the
F@%pmnd@nt Mo.2  who  ds the Gmmﬁét@nt Authority in  the
maackters of  transfer &  posbting of the officers 1i b
applicant.

Copy of the Qrder dated  13.04.2004

P4 enclosed as Arnexure- X

.11 That the applicant  begs toy wtate thatl the
respondents  have mechanically passed the Lmpagried transfer
arder  of the applicant. The respondent athorities posted
him &t Guwahati OfFfice after considaring  his  prayer of
transfer on the medical ground of his wife only in the mean ki
of danuary , 2004 and  he doined, as  sltated warlier, ab
Guwahati Office on wow oenod and took over the charges . on

18,2, 0004, No exigencies in seevice has arisen within such a

short  spell for which hir has Lo be transferred again while
his problem as atatod above dis known tey the respondents and

hatd also bean considered favourably.

S

o
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4412 That the applicant begs to atate that he has' also
oM to knew that the respondents authoritises have Dy 1ettwﬁ
M§" VLRI A7 /8PLAACG/OG/4828 dated 15, 4,.2004 sought to obtain
ﬁgplanatimn af the applicant in the maltter orf recovery as
sxplained  above for taking further actions. The applicant
could not collect copy of the said letter dated 15.4.2004
bt could learnt the contents thereoft. The Hon'hl@ Tedbunal

may  be pleased to call for the said letter dated 18 42004

with connscted records.

4,13 That the applicant begs Lo submit that the above
transfer order 19 the result of the order dated Ha . 2004
(annexure-yv)  though it has heen said to  be  dssued  on
administralive grenand o It (g aubmi € ted that ne
adminimtrativm exigencies lies behind the said transfer

order  nor it has been made in public dinterest. The sadd

ansfer order has been issued for collateral purposes  anid
I ‘

with obligue motives an d hence the impugned trangfer o rrofe
s wvitiated by abuse of powers. The said transfer order is a
manaouver Lo cover up the responsibilitiess of the Officers
in the matter of aforesald recovery who are empowered wunder

mection 11 of the Contral Excise Act  in view of  the

Motification dated 17.2.2004 (Annexure-yYiTy. Tt is further
bl T hedd that e aforesaid transfer K not in
adminiﬁﬁraﬁiva axigencies néithﬁr in public interest but is
taﬁ@ o victimisation of the applicant. The respondents have
adopted a short ool miethod to cover up tha responsibilities
of the smpowsred officers in ﬁhﬁvﬁﬁﬁifﬁ Fecovery matter and

tmposed the punishment  upon the applicant by way of

franafaereing hidm. The crffi ce o cles dated
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ﬁgﬂuﬁﬂﬁﬂ(ﬁnnﬁxurme} ia oa olear out evidence of the  above
fact. The malice in fact as well a8 in law is patent in  the
above facts  and  clroumslances. The  Lransfer o f the

applicant, under  the above circumstances, 18 pothing but

mala Fide exercise of the power Lo demovraliss the applicant

who hag been efficiently discharging his duties withoult any
blemish, The said order of  bransfer de exlraneous o office

avigerncy and is peral dn nature.

4,14 That the respondent ghapartment has adopted policy
For  transfer of %upﬁrint@ndwntflnmp@utmr% under which  last

pransfers hawve  been acted upon in Pecember, 2003, Tt is

stated that the departnent talke resort to  transfers whil chy

@r@ called transgters on administrative ground which dncludes
_tranmfmrﬁ of penal nature. The administrative grounds are no
where ey plained giving arhitrary power of whimasical
Aransfer. In the present case even though  transfers  wWere
:fmrmﬁlly decided on in Decenber, 20035, the prrasent tranafor
;mrdwr dated  13.04,.2004 has been  iesued purportedly  on
Cadministrative greound which is wvague and in the present Case
ie  penal in nature. Mo public interest im involwed in the
trangfer. The Mo ble Tribunal may be pleased Lo call  for
AT records  relating  to the tranasfers and aforasald

PR ONETY

4,15 That the applicant begs tn state that he is anly
male  adult member Lo Look after his family. HMis wife is &

St patisnt and requires constant medical attention. His

ornly  son s shudying in Class-TyV at Guwahatli ared it ois  his

mic session.  The transfer of the applicant in such a4 mannayr
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“and gpecially wnder  suoh e cums Lan Ces ahall Catise

firwﬁwarablm lToss and iniwey to him and his family members.

RN

Ground for reliefs with legal provisions.

Bal Fee  cthat  the impigned transfer ovder 8 the

consequence  of the Latter dated w A, POOA (Annexuresi) which

ju  the result of arbitrariness, whims and  capricious and

affends Article 14 o the Coretd tution of Incia.

I For that the respondents have acted with a ol osed
mind  and  formed adwerae opinion  and contenplated action

against Lhe Field officers like applicant which reaul ted An

transferring the applicant.

B3 For  that the non-application of mindg  in  passing

the impugned transfer arder is patent.

B4 For that the impugred tranafer order is extraneous

to office exlgeani and i penal in nature.

B Foar  that the impugred transfer order has  been

and with obligue motives antl

jasued for collateral purposs

or order is vitiated by abuse of

hence  bhe dmpugned  trans

PR

B.6 Fo that the impugned transfer order I8 a
maneousser ho Qover up the responsibilities of the empowerad
afficers in the matter of recouary an erplained above angd is

o case of victimisation of the applicant.

H.7 Far the dmpugned tranafer ovder 18 vitiated by

| mala Fide exercise of power of the respondents. Flalice  in

E\ |
%
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i
Taw as well as in facl i wrplicit.

Sand For that the fmpagred franafer ordsr has nolt beer

wed by e raspondaent Mo.E who ie the Competent dubhority
in the matters of transfer & porsting of  Lhe officers Lile

applicant.

B Foe bhat oin wview of the malier the  applicant i

entitled to the reliets souig el For.

o Details of the remedies exhausted

The  applicant  declares that there dis  no othar

under  any  Rule  and This Hon “hile

afficaciouns  renadi

Tedbunal ds the only Torum toy adiuciocate The gubisct matier.

7 Matters not previously file or pending with any
other court
The applicant declares that he has not filed  any

Lot on the subiect matter before any congr b forum o Aany

crbher  dnstitution.

B rReliefs sought for
Undder Shs above facts  and  clroumshanoes the

praye for the Ferllowing reliaets @

2.1 The dopugned  transter prder Mo.6S 2004 ofa b

b miod i Fied s al tered Dy deleting the naane of the

applicant theratron.

b The applicant  be allowed to  continue  in the
et g L

£, Py action  dn Lerns of  letter  dated G/ SO0

{famnexuresy) against alleged concerted offiloer (applicant is



EI I I (\

FUI

oney shall b ftabksn.

Ba.4 fny other ralint or reliefe  as the Hon “bles

T

Tribunal deen fit and props.

The abowve veliefs are prayed for on the ground

1

slhated in opara Doabove.

o Interim Relief

-
5]

During the peryoh s o of this anplication T
d f

applicant prays $or the following interim relisfas

Sl The trangter of the applicant be shayved and ha may

bi allowsd to continus in the pressnt post.

FuE fy othe raliet or reliefs a8 s Hon “hie

Tribunal deem Tit and propaic.

The above raliefs are prayad for on the  groond

stated in para D oaboves
(R This application i4 Filed through the gelpocate.

gln Particulars of Fostal Orders

i) IFO Mo : /16— % 373K0

iy Dats of L

iy Tssusd from 8 6;40 O
1

iv) PFayable al H

LE List of Enclosures !

ae per Index.

_ Merification




f=

Te Jdagadish Choudhury, son of Late  Jogaswar

Chaudhury aged  about 4% years, & roeaident  of  Ulubari,
fGuwahati—7, D st Kamrup, do  hereby  wverify that +he

statenents made in the parageraphs Tafted to 12 are true to

my ko bedoge and sltatensnis in para 2,3 and % oare true to my

legal  adwioce  and that T have not suppressed any material

facta

and T, sign this verification on  this 20th

day of April,2004.

[y

e Lo

STEMATLIRE
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--"'nl'beAlRf\J MS.iRA(“ nec '
'“SAMUR«UDHARAN BMS., wch(umm

operati

‘

12664

n-and was
f*i to&rejoin:the chool

tlss ManJLhrL De\u., ‘H.No, 405 \)(/M W-w

in Imwa:x:d ")nu.s), 84 '
surcery (Intra cardiac-repair of Tetr ' :
on; 10~4«84.Mqhn has’.done ‘well followlnﬂ‘4he s,” S
dnocharged on 25* —u¢ '
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. Cerdic:izoracic! &.u geiy Umt H, R
L C.M.CLHOSPITAL, VELLORE ;632 004,
SR DR, SOUL1H umn ‘ s

alogy of =

PR P S““ lRf'J M‘Sh

/4¢HVExuf£‘—-/

. . A
¢CHRBTMN wmmmML comnrn & HosmrAL. ;ﬂ‘, f =} .W
U VELLORE- 62004 S,INDIA T o e i 4y
,’JHORAC!C & CARD"O\'ASCULAR URGERY UNIT -, e T
SR rouncxn D, RLI‘VI: H.pETTS oo
H N . H i .- 0 ' H
Lo K L “iclc-phqnc:-.hospitnl ;221()2 Extn,
. f } : - % : o
! : ‘ . N. SIIFT!'Y MG, <
i “NK. KLJim\'/\L,.m.j

GEORGF NOVA, M5
WAL FARUQI, ms)

i

~2admitted:

She underwent an. npon heart
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1

EPSS

. _,‘;/§,Wave | .
~AORTIC ROOT :- Normal,

~/F~  GNRC HEART INSTITUTE
AN IS0 9002 ORGANISATION
' 5501

DISPUR, (1//II’JH 1T7-781000, 155101

~ ) T~ B

PHONYE (361} ‘
2TI00, 227 701,

3)"’7("‘ )']70‘ i
FAX: 93/036) i

[COLOUR DOPPLER| 227711
ECHOCARDIOGRAPHY REPOR'Y] OR/9-9
NAME, . MRS MANJUSHRIDEVI AGE:32 YRS SEXN : T 8L N: 94 i
Hosp. No:  : 1138417 MRD NO.: it (em) . W (ko)
DATE" : 12.01.2092. BSA (Mqg.n):
Refd. By :Dr. AX. K. BORO, MD, DM , -
| M- MODE AND 2-D DATA|
MITRAL VALVE : Normal.
AML :
Ev Slope : (50-150.mm 7 scc.). DE Amyp] : (17-28 mim)

mm
PML P _
SUB-VALVULAR DEFORMITY : Ni)

TRICUSPID VALVE - Normal.

ATL : :

EF .0 (50-150 mm/scc), DL Ampl
PTL |
AORTIC VALVE  :-Normal.

Cusf) Opening
No..of Cusps
PULMONARY VALVE -Normal

mm (15-206).

Mid Systolic Closure :
28 mm (21-22 mm/m~) -
'LEFT ATRIUM :. Naor mal
LA APPENDAGE Clear.

i

RIGI:I'T{}VENTRICLE -Normal

Dimension (ES) : 40 nmm

7 Antcnor RV Wall mm (5-9mm)

RV Cavity (ED) :
LEFT VENTRICLF - |

AC Interruption :

(17-28 mm ) +

Closure Lince

Mid Systolic Closurc

Aortic Cusp Scparation

(12-22 mm/NM~ )

(4-14 mm/M~)

LVID (ed) 45 mm © (19 =32 MM/M~)

‘LVID (es) 32 mrm (16 - 19 MM/M-~) \

'LVEDV ml ‘ Gay .

LVESV | oml @ﬂ ‘

LVEF 54 % :
[Echocardiography Report, Pagel 12.01.02 | |

i



,..—///// —CNRC HEART: INsTITUTE 8T ~ygg~
DISPUR, (U’VAf]/l?]-( ASSAM ' .

— e

STROKE VOLUME:  ml  puoee RATL -

. Ninth
& CARDIAC OUTPUT L/min.

IVS (ed) o mm (6-11 mm) (es) : mmn

g ;LVPW'(ed) S mm (6 -12 mm) (cs) : mm

. Intact.

ICARDIUM. - ; Normal N ‘
‘Pi:xzi—&‘z&imi}ii; EFFUSION - No nericardial éffusion
2-D: ECHO

. RA/ RV normal m size.

LA/ LV:normal,n size with good LV contr action.
- :Neo clut 1in LA./LAA/LV

DOPPLER AND COLOFJR FLOW MAPE’ENF

> Post op TO F repair.
_ > VSD closure patch in situ, _ ' - ‘

> No RVOT: gudxent | ‘ . |
» PA normal‘in size.
> No ASD/PDA/CoA | .
| > Trivial AR :

> NO MS /MR/AS/-TS/TR l’b/I‘R

V,FINAL DIAGNOSIS |
;J}\Post op T O F - Repan' o
'ff,l?'->,§ood Correction.
B Good LV Functlon

/W

DRH RAHMAN MD . DR'S BARUAH, #ID
DEPUTY CONSULTANT CARDIOLOGY DEPUTY CONbbLTANT CARD(O[ OGY

!

"

il > DR A K BORO M3, DM.
'@ SENIOR CONSULTANT, cmmwwm
,'i Egho'cmdiofgapﬂy.’l;epqg T Pagea | T T ; 126109 T




Ms% HOSPITAL & MEDIGAL RESEARCH CENE’@% q)"
OF CH AISH! RAM BATRA PUBLIC CHARITABLE TRUST

-1, TUGHLAKABAD INSTITUTIONAL AREA, MEHRAULI BADARPUR ROAD,
NEW DELHI-110 062 PHONE : 29956747

DEPARTMENT OF Q,ARMEOL@GY
ECHOCAR DICOGRAPHY & C ﬂL@R D@PP’LER REPORT

- Patient Name . MRS, MANJUSRI DEVI Echo No o _531,06'

- Age/Sex o 34/F Date  : 29.09.03
OPD /PD . OPD BSA |
Bone by : DR. RAJIV BAJAJ

MITRAL VALVE : Normal
“M” Mode & 2D .
: AMLNWEF(SO iﬁOmm/s) o Doppier Flow VTI 4
DE(2.0cm) : o GradientP__ M ____mmbHg
Calcif 1&&#10}1 +/- ; MVA (PHT)
MVA (2D) o EWave A Wave
| : A/E ) E/A.____
- TRICUSPID VALVE: Normal., o
AML : Lr (50-1 ’Omm/s) N Doppler Flow VTI
DE (2. ()cm) : — GradientP___M __mmHg
\ - RV bystohc Pressure nugﬂg
AOR&E@L VALY E , Nermal. o _
Cusp 0)1’)(,:11{10 : —— Crradient P_____ M___ man
Thickened Calcified ; S AV Area o
| DOppIer' Flow Peak : e CIV/seg. o |
LVPEP| : LVET: ﬂi"“ PE/LV:
A
PULMONARY VALVE Mo PAH. 3/% |
EF (6-1 lmm/sec) - | ¢y Doppler Flow Peak ___cm/sec
A Wave (2.7Tmm) - o - Gradient Peak  VTI
r_jxf ’
RVPEP | . RVET (l‘f’é P/ERV ~
| | Af A
AR
! nip Ve
W [

. o .




_ "'Jﬁf“ .
A wm HOSPITAL & MEDICAL RESEARCH cmm&

© OF CH AISHI RAM BATRA PUBLIC CHAR ITABLE TRUST ) " |

-1, TUGHLAKABAD INSTITUTIONAL AREA, ME:HF\‘AULI BADARPUR ROAD, ‘
NEW DF‘LHI 110 062 PHONE ; ?PBSBMT :

BEPAR TMENT QF CAR}DE@LQ%Y

MRS, A f‘. JUSRI E}?L’W

% M@de & 2D Measurements

AOD | 31 LA 28 (1.2-2.2¢m/m2)
Diastolic Systolic

RVID 350 (0.4-1 4cm/m?) - mm
LVID|. 4.03. (1.2-32cm/m®) 334 ¢m
LVPWT 94 - em(0.7-1.1) 95 cm
VS |, - .68 em(06-1.1y - 90  c¢m
IVS/LVPW o | -
LVES 17% (28-42%) LVEF 43%  (62-85%)
EDV i . ms/w’ R

Qﬁmmemts { MmMﬂde & 2D Echo)

o . . ) | : : : C@‘f ﬁ'fw*g :
Post operative TOF. Patch in situ. No residual VSD. Pulmonary anterfor flow

velocty 1.5.free PR velccis [.0/0. RV dilated, good contlactlon proxxmal PAs

diﬁz;lted Trivial aortic regurg itation. Trmal tricuspid 1egurg1tat10n Velocity 2.0

Final Impression

B Post operative TOF (ICR)

B No residual gradient or VSD.

B Normal PA pressure and RV function.
W Free pulmonary regurgitation. /}

{ bt

DR. MTW B
SR. CONSUUH‘ ANT CARDEOLOGEST

L% L B it T UG SO S SUNUSNU PP SR UUP” S - —




. ~ 9~ Arwexept—T7 .

| ADVANGE GOPY |

| — )
7o, I
The Cdmmissioner, _ Dated Mangaldai
Central Excise, - the 2 September 2003
Shlllong '
(Through proper Channel)

|
Sub Prayer for transfer from Mangaldai to Guwahat: on
compass:onate qround :

Sir, |

;Wim due respect I would encroach your valuable time to approach before
your goodself with a humble prayer to. transfer me - from Mangaldai Range to

Guwahjati on humanitarian ground for the reasons stated bellow.

YThat Sir, I joined in the department as Inspector in the year 1989 and
serving the department with utmost sincer/'ty and best of my ability. I am grateful
to you’r honour for putting me at the Mangaldai Range undér ’Te'zpur Division,
which iis the nearest office from Guwabhati un_der the Dibrugarh Com/hissionarate,
in the last general transfer vide the Estt. Order No. 13//2003 dated 19" February
2003. I have also been attending my regular duty without any gr/evance and to

the satlsfac tion of my superior officers.

|

i77rat Sir, my wife Mrs. Manjusri Devi- was a heart patient suffering from
Tetra/bgy of Fallot and underwent an open-heart surgery at C.M.C, l/e//ore to
perform .. - Intra Cardiac Repair of Tetralogy
of Fallot. Fo//bwing the said intra. cardiac repair, although she is relieved from the
perenpial problems of sudden breathlessness, sincé then she is suffering from

|

acute anaemia  coupled with low blood pressure. She needs regular check-ups
and ’medication». To our dismay, in recent past consequent to such checkup the
doctor has expressed his suspicion of recurrence of cardiac disease and advised to
consz.)/t experts immediately. In fact, we are planning to proceed to Fscort Heart
Hospitals towards the end of this month and still continued to be under medical

supervision at Guwahati, | o

Ty g



.

~ I~

|

B " Page:2

| .

'7 hat Sir, due to the above problems it is not possible to shift my family
members to Mangaldai, It has also become almost impossible for me to leave my

a//mg wife alone at Guwahati since there is no other member in my family except
an e/g/}lt ~vear old child. These even start adverse/y affecting the stud/es of my only
son. | '

VJt is also Vefy unfortunate o inform you that a sudden ///ness on 16" Apri,
this year made me /705p/ta//zed which u/t/mate/y diagnosed as /schaem/c after
propcr' investigation and evaluation and the doctors advised me for regular med/ca/
consu/ltatlons All these factors again badly affecting me physically, mentally and
also financially, despite of your honour’s favour in posting me at Mangaldai Range
in the (ast Estt. Order cited above.

Vln consideration of the abo ve, I fervently request your good self to consider
my Cace on humanitarian ground for transfer me to any of the offi ices located at
Guwaﬁab Cily so that I can look after my ailing wife in need and serve the
depa(z‘ment without anxiety as well. The relevant medical reports  and
prescriptions are enclosed for your kind perusal, '

| ,

’I shall remain ever grateful to you for this act of kindness. I assure my best
p055fble service to the department, Sir.

} - Faithfully yours
Enc/o:':Copy of Medical Reports '
And presgriptiong - ( ()9 6 o 3)
»' «4 ADI QUDHUR Y
| { G tfyggntra/ Bxcise. }
Mangaldai Range

|

ok



; QOVERHMENT OF 1NDIA
{ OFFICE OF THE f"Oﬁ’i"/“iSS!ONER OF CENTRAL EXCISE
: HHIREL %ZG?:/‘%PGU?WD SLLONG - 783 001 -

3

RARTSES ARty enir ol s ) cok Ol s byt by et qw"mm‘mm‘mmzmmmmmmmm ?/

I ERTABLISHRME i‘” QRDLRNQ. Q{L/ 2004
i DATER SHULOMG THEJ 3_‘_"_JANUARY_?094

Subject : - t&;i (wnmwﬂ m}an 36 Of Qﬁmum.tmxmmmmwmm

$

~ oD ,/7lyfv3w/f£~z/7

Tha foﬁowmg: ?z«m"fma, peatings and adjustm@nt in the grade of Inspector are hereby ordered with

Malium Range, Tinsukis Divigion,

; Immediate effact and until {urther orders, _
S - P eera " From “To }
¥ 1| Shui Jagad s,fh f::tmumwry Tazmr Divialon, Guwahati Ranga |, Guwahati Chvision, ;‘
- ' . ___ _Dibrugarh Commlssfonarate Shillong Commissionerate ,’
o 2. ‘i;nhs'l Abhijlt ‘%h'*r 2t Jothiat Divislon, !

D WA VR

. e Dibrugarh (‘omm!sslonerate Dibrugarh Commissionerate
| :

This lenueg ':c'«-f)ﬂ') ths nnproval of the Chiaf Commisslonar, Customs and Central Excles, Sh!!lon@;
- Zone, Shillong, L '

!
(z \"ﬁ;{n\fﬁ‘
| o | CO}(U&‘.‘\!;EQ?WR
. 3 , - ceq(rm:.nmsw
) : TR A C ‘ RIBRUGARY
,ct.Mo.t:(3)1.9/1&'%;zl/m;z:;:,/':‘ t 3 R ' -

~ Dated :- 14 I IO

mny forwardad fm Infermation and necessary &ction to:-

1. The Chisf ¢ mnn'mmnm Customs & Cantral Dc!se Shlllong Zona, ‘CRESCENS' Bul!dlng
.G Roadd, L‘»hﬂa”zm i
2. The Cor :rm’zt"‘“mm, (,r‘,w}mﬁ, (Prwﬂnt'veﬁ NER, Shll!ong
y 3. Thae Conmlmﬁczm ~Oairal Exclss, Dibrugarh.
4. Tha Comimissions *{4 ppnale), Central Exolee, Guwahat!.
: 8. Tho Addld 'm, smmissioner (P%V), Cantral Exclee, Shlllong/[)lbrugﬁm
6. Ths Adg Htmﬁi f‘o amilssioner ( Mch). Ceantral Exclse, Hars. Office Shillong/Dibrugarh.
. Tha &dzﬂi!c el t:}“mmm;ormr (P&d), Customs (Praventive), NER, Shillong.
8. The Addlﬂu gt Coramissionsr, Customs Divislon, Guwahatl,
8. The Jolit Convinisslonar (P8Y); Ceritral Exclse, Dibrugarh.
10. The loint Pmnmm ioner, Custons (Praventive), NER, Shillong. .
4. The D@pulv/#‘umi ant Commissionar, Centinl Excles, , » Dlvlslon
Shitleng/Dibrugars Commisslonerste. Cony(s) meent for the concemed officer(s) L,/a:e snclogad.

i2. The GAQ, Central Exclsn/Customs, & h“icn.ﬁ/Dibmgam Commisslonerata.
23,7 The PAQ, Lv"’f s & Contral Exclaa, Shillong.

148, Accounts | & i/ Gonfidentlal Branoh/CiU-Yigilance Branch, Cantral Excise Hqrs. Shillong.
\‘/3.55 Shii._ Sk ,-f“f‘“‘”\ Lhodlarinepactor, for compliance.

16. The (mmmi’wmn ary Group 'C' Exooutive Ofﬁcem Assoclation, Customa&Centra! Excles,
Shillong/Dirugsth.

"I 47, Guard Flle.

A / //
/
Yéﬁ V‘ //
“lai"ﬁ""i )
':?ﬁlﬁ&lj)ﬂﬂ

G NIRAT X0
P AT W\PH

/1l



e Awresops[V

RO OV TR 2SS »l \\! COMMISITONER, € I‘NIR;\I EXCISE,

Ly m. VI ASTT L WA 6 W LOOR, mx \r\( \(.ARIL( UWALIA T 781 005, (4
| S,.!.J..ULJ"JE"" R
. DATED u\\ \n\n Illl' x"' FIEBRUARY 2004

’ Conseguent upon l:.ms!o: & posting in the g_mde

l \ll Order Nox, \/7I)U Fdated 1t
el 2212000 dated 1o™

of lnspcclon in terms of
January, 2004, 12/200.4 diited 14" January, 2004 ¥
Fobruar 2004 comniunicated vide C.Na. HEG)IY/IET. 12003

of tven nos 926-70 412,10, 1309.79 dt. 14.1.04 and 3353276 dt. 11.2.04

n\\pu tively the following distribution ofworks/re-allotment of sector js hereby

mtivml with immediate ¢ffect and until further order,

L ‘ SH. \n Name of the Ranee Name of the Inspector Scctor allotted.
1. Cawaliati Ranee.p Shri KL Maring ~ Sector-1 & 1]
200 m; A aliati Range. | ~ Shrid, Choudhury Sector-HL& TV B
' “M—%—T o Cuwg ;FT;FI—ETHLZ( oo Shri S, Goswamij . sector-1 & 1
v A4 ' “! | Rnnu(:-l,l Shri RUK. Deb : Sector-111 & {V
) S uwahati Range-1H Shri RD. Goswami Sector-1 & 1) , ’
0. C T Camahat Range-111 1) Shri A.C. Roy - Sector-111 -
! , h) Shri S, Buruali A Soctor’l\' L
TR CCunadat R.m:"“l\ _ 0 Shri s, I Ezoary, ‘ Sector-1'& Hi
: g ) T'T(\T,m i Rnnn‘ v Shri-Ashit Chat{erjee Sector-11 &y
' 9, .m\.lh.m Range A" S [ Goswami -~ Sector-1 & 1}
1. T Cumabat Rangee VY - a) Shei ML Sharma - Seetor-H
by Shri Anjan Nahanta, Sector-1V
. Chivaliati Ronpo A 1) Shii S50 Dasgupta CSector-1 41 & (1
: by Sli Alokesh Dey, -
) Shri VL Pugkayvastha
l,‘.ah G e 1(”7';‘”: _ii'mll ) Shi 3. Bhatt ul).u;cc . Sifg:lt)lj-lll
o e Yy Shii POKL Saikin - Seetor-] o
mNﬁ—M( ;u Cfm Ranue A i Shii SR Dasgupta Scc(.i')_x:!l AN
sl [ a wwssamy -

[)1,(/("/('\,:/”,/\ ,‘\“l“(’ll
CERIRAL EXCISE SN0

e
O Ce et ) e X
CONe ) ey en 8 D Dot j _’.n »,;_oo..,_.
| (upy Lo
!
!, 1’ Lire Cotiniiissioi r, ( .mmI! velve, hidtens,
S Nhri Sapr, e ey ulm, Grovaii 4fl' ”(.m e
' t entr ull RYRAY f S u/mly Jer (um, lm e
e o Fhe Stiperizieediasn Gawalati B Ceet o Ceniral Bacise, (';unwlmlljhr

USSP ey ) c RO .
/o ' Lo Gl oo Dy Sopdr, Gyt ] e s dircated to allof the sectogy 1o (e
Trsprectars oo poged, . )

\ - PN . ‘ ’ A \.i - '
/\/& A ( ff‘..t'i Al -
\xb, . ALY T

DT N DA A R s R L R
("-"'("\/ VAR .,,‘";"' r !

Aa,
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3
FEN,
v g

i : ’ S

b R - L
LA % .
A epf 50 N, : 1
e ‘. ” AN ) ' ‘l
i\ L ( - W ’
Y PSR i |
D e e
]s‘ : COMMISSHONER OF CENTRAL EXCISL
| : | . - o E
'! . MORELLO COMPOUND;
o L ,, M.G. ROAD, :
', 1 1N Shitlleng 7
» 1 Icl‘ 0364 DI47S12223030,  Fax, 1n4-2223428/2226215/2222330. E-Mall: cexshill@exelse. bic.ia
1 EuNo.tvete/26/TECH/03/ 1k Datedi= 'p N
e | 5% 9 L5 JER W
| ‘; h
b 1
i | ¥ . . . :
‘! ’1 | lL 1 l)opll_ll_\"(,.mmm.‘_:sxnn':r,( 37 Neme )
L Coantral Brete, \
. [ G u'l\'nh:ni
NI L
L !\ f-{ bject- Recovery of artcars from DSIL Group -~ regarding.
1. )
‘\ \ W ference: (i) Letter Mo V-G TECIV2003/40351-52  dated 21.10.2003

‘ on or betore 07.11.03, otherwise to initiate cocreive measures,
(if) Letier even No. 42738-41 dated 6.11.03 - disposing off
representations submitted by DSL Group to the lgqts.
| (iii) Letter even No, 48 dated 1-01-2004 issued by the Commissic ner,
directing to cnforce Seetion 11 of the Central Excise Act, 1944jand -
the Section 142 of the Customs Act, 1962 to recover the arrear.| -

(iv)Letter cven No. 5398-400 dated 26.02.2004 issued by | the
| } Additiona! Commissioner (Tech) directing to enforce coerpive
| U ineasures to recover the arrears. | N
(v) Letter. even No. 7337-38 ‘dated 16.03.2004 of the- Additipnal -
Commissioner(Tech) to cenforce recovery immediately as |per
direction conununicated in earlier letters. :

!

\

|

3

* 4 . e . . .

| ~ issued by the Commissioner with the direction to recover the afrear
| _

|

h
i

|
%‘ | ,
Di cction contained in the above mentioned letters to recover the huge arrgars
frém the DISL Group has not beeu enforeed il date. Commissioner has noted advergely
and direct d 1o call for explanation of the officers concerned immediately. '
Fid ing of responsibility is confemplated. '
\QL 1 are therefore, directed to explain the action taken by ‘the Divisional offjcer
anfl the it ald officers towards recovery of such huge arrcars in the light of the abbve
di%ccti(ms‘ vithin 7 days for Commissioner’s perusal.

| - , .
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‘i E-L’d 'C'ﬁ;\'*\ (q“ v ,Y 1 ?ljé"{'L,’_ (‘ A A /// W N ’O} ! (\ 4 l\.l'\.h RO =
PL oy Pt / ‘ 77\ o o 3% - %“_ CE, 6 G’
i [: ' } { ]lf,’. s"J }’1 ' 1/{ [ "N - oty l’.h AN \)"}/‘.’H’ "" \"/{ N Qe ’ nn b ‘fJ,‘,-\_ /’)\‘ LY V'/LVU ll!
M ! { Jan P W - o3 s . \ : " ¢ ‘\' 4 '
| ; l I i Kn v g:bk 'h e y ) " :‘\J "‘Tr a} 1"" '?y"-’\' T "'C ““’f" ‘. L “v A ‘L\/ A . ’P\J
| ' ! "‘Ul\/’mi I AR AR N PR ; '
et ol o A "’f“,(, RSN Jobr | b
AR SRt LA N 2 > LA
i \ \ \ D | N : Mﬂ,\ st
1l
R
i
t

)\



IS5~ : %NN&XUTE— ﬂ-
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i f N Government of India +
_;‘,}_‘,_ Ministry of Finance™ ‘
| v - Department of revenue
‘ £ 67 B Tax Research unit _
2zt C Qakief Y %t 2u0d

I.| Clief Commissioner of Customs & Central Excise, Shiilong
Cq nmissioner of Central Excise, Shillong/Dibrugari

Subject - Retrovespective amendmeut 1o the North Last excise duty oxel npticn, reghrding

Scetion 184 of the Finance Act 2003, has rettorespectively amended the North East

xeise [ xemstions peiification nu. 32799-CE and 33/99-CL hoth dated 03;‘07/"}’), 30 as

&

encfit of exemplion for cigarettes and pan masala ummnmg wobacco “phtkha

Wl OS/({)?/Q\.‘ Such amendment also provides for recovery of amounts, which would 1ol have
e
.

i i Hegip refunded L ut for such emendment, within 4 period of thirty day: from thz date on whikh ho

fingneg Biil "ﬂ )3 got assent of the President 1t also provides for charging of interest @S

R
delay i such payments,

1
2>
71
[¢]
[}

S - .
v - . -

T 14 has by >n brought 1o the notice of the Board that, in cascs where the amount recavkiabic

R
R I8 % d N '
’ ‘\ \|’|l ‘ot|be cen prid by the manufecturcts within the prescribed period, show cause notced hive:
! o ’ )
}pk isjucd byl he Central Excise Commissionerates ac Shillong and Ditregarh, it has 2lsd been
r

. ~ . . ~ - . .
: | [ Frepighy o the  otice of the Roard that in some cases, orders for recavery OF the cenirai ¢agis

i 1ndlint x“ic('un(v d to the atlected units, have aiso been issued.

I | | : ' - :
‘{ R In thiy nogard, Finance Minster at the consideration stage of the Finance Bill had nadc !
| e F)llm\:{ing stg tement, in the Patlismeny: ' P o
. . \ :
I ‘ i\'n.‘iLL-l\ls(ry other than tobacco in the North East g‘gg‘iun&\)xf Assam is v |
; %»m:c:. d by it. Wit you are now asking about tobacco is ty make an

‘ [k\;\:{é i—on fO‘l‘bC..l‘lE\_\'_i‘ng tobacco and guthli, 1 will connduﬂl_l_l\,w v ill

i R 1tr‘\‘ an 1 find a suitable legal answer for this urp(isl:.*"

]

0 macpee fas been examined by the Board and in view of the assurance given by mc

Iil wf bic|h St has been decided to keep all such show cause notices, issued in yespeft 0*
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i
wingl tobacdy wnd sotkha, pendime S a tinal decision §s taken in this regard. In]case v
." - D A O e e i mmn e r—— B O T Y ~ 'b :

Hestion e lers for recovery in ths reard have been issued, e actual recovery of fauohe .
s may a0 be kept pandicg Gl funher orders Avcondgly, you are dirceted 1o kel p all

shw cauy: notices pending, tll forther orders on the matter It is however, clnrifig( that

- —

4 CAUSE NOLY CS i#s HeCessar

.

smay continued to be issued, so that statutory bar on Hmitaton i
- - e e e

irneted,

Receipt)of this Jetter may please be acknowled ged.
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(Gautan Ruy)~ “);)(’S
Joint Secretary (TRU)
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Cenf:ml Excise

I“ef*wety of sums due to Government — Assxslnm (_umm~
. issioner and above empowered undm Sect:on 11 of:
Cen!ral Exc1se Act, 1944 S "'-7"“- o
}’r‘ on page 4. 27 owatmI Excise Law Mantal 2004] o ,
L In‘exercise of the powers confcued by section 11 of the Central Exuse

Ac‘, 1944 (1 of 1944} the Central Board. of Excise and Customs, referred to in that‘
‘sechon empowezs evmy Lemml l xmse Offncm not below_the rank of an Assxs» :

w'sums of any. kmd payable to the Central (Jovemment under any of the
Iprowsxons of the said ‘Act or of the rules made there under: (including ‘the .
‘amnunt reqmred to-be paid to the credit of the Central Government under Sec~
hon 1 D of the’ smd Act) wnthm his mn«dzchon and 1hereby to exercxse;all the
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Granled
Say-
12/04/04

Superintendent

To, |

The ijuper/'ntendent;
Central Excise,
Guwabati Range - T

Guwahalti

Sir,

| ANN;;XU/fE— ”_@7 /@

Date : 12/04/04

Sub : Casual Leavé & HQRS leave permission.

I may kindly be granted casual leave on 14" , 15" & 16" Apriy/04

[Preﬁ)](ing 13" being holiday on account of Bitu and 1" & 18 April/04 being
Saturday and Sunday ] a/ohg with permission to stay away from the HQRS.

During these days, since I am visiting my native place to celebrate Bihu.

I remain Sir,

Guwahati

o

Faithfully yours

- SD/-
(JAGADISH CHOUDHURY)
inspector

Central Excise, Guwahati I Range

N




To,

Sir,

~ 29~

g

The Superintendent, o Sw
Central Excise,

g b e bl
Guwanati Ranoe 1

- Bub ; Extension of leave -~ reg

Please refer to my casual leave application dated 12/04/04, "fpraying for C.L.

upto 167 April, 04,

th
& 25

Formal

I may kindly be granted extension of leave upto 23™ April, '04 (suffixing 24
April heing Saturday & Sunday), since I am suffering from acute back-pain.

leave application shall be submitted on joining .

I remain Sir,

Guwahati

17.04.04

Faithfu!ly yours

Sd/-

(JAGADISH CHOUDHURY)

Inspector, C.E.
Guwahati I Range
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Copy

Dr.(Mrs) J Devi | STD- 0361
M.B. q .S,M.5.(G.M.C) | | 2840291(R)

| Date 16.04.04

To Whom It May Concern

This is to certify that Shri Jagadish Choudhury of Ulubari, Ghy-7 is under '
my lreatment and advice due to severe back pain (suspected disc prolapsed).
Due to | severity of the illness he is advised to take complete bed rest at least for

four(4) weeks or till complete recovery w.e.f. 16.04-04. He is further aavised to
consu/t 0rt/70ped/cs dept.. at GMCH for p/vper investigation and tmatment

Sd/-
16-04-04
Asstt. Professor
- Department of Anatomy
Gauhati Medical College
Guwahati
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{1 Thig ordar Iz leausd on acminlstrative grounds,

()} Thal fieeis stond rollaved on 1.6t April 2004,
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